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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
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Commerci-~1 Col plex(BDA),

Indiranagar, ,
Bangalore - 560 038

Dated : I\Q;\Q;:fr

REVIEW  APPLICATION NO __ 105 & 106 /88( )
in A.No,1914 to 20/86(T)
Xx X% x X0 et
Applicant
N.Ulaganathan & anr, Vs, Divisional Railway Manager, S.Rly,

Mysore & ors,

To

1. Shri N.Ulaganathan, Guard 'C!
Bangalore ontonment,
Railway Station, Bangalore.

2. Shri K.Srinivasan, Guard'A!
Yelahanka Railway Station,
Bangalore,

3. Shri M.R, Achar, Advocate,
No,1074-1075,
Banashankari I Stage,
Bangslore-50,

Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED TrIS THE 24TH DAY OF AUGUST, 1987

Hon' ble Shri Justice K.S. Puttasuwamy, Yicec-Chairman

Present: and
Hon'ble Shri P. Srinivasan, Member (A)

REVIEYW APPLICATION NO. 105 & 106/1987

1. N. Ulaganathan, Guard 'C',
Banyalore Cantonment
Railway Station, Bangyalore.

2 KO ST inlvasan, GuaEdi A,
Yelainan<a Railway Station,
Bangalcre. ook Apnlicants,

(shri M.R. Achar, Advocate)
Vo

1« Tne Divisional Railway Manager,
Scuthsrn Failways, Myscre.

2., Tae Addl, Cnief Perscnnel COfficer,
Southern Railway, Parx Toun,
Madras.

3. The Chief Perscnnel Officer,

Scutnern Railway, Park Touwn,
Madras.

Y« The Divisional Railway Manager,
Scutnern Railway, Banyalore.

e Sri (avaian, Guard '8!,

Yeshwanthpur Railway Station,

Bangalore. s eco e RBSDondentS.

These annlications having come up for hearing tc-day,

Vice-Chairman made the fcllouing:

In these applications made under Secticn 22(3)(f) of

the Administrative Tribunals Act, 1985, the apnlicants in



Anxnlication Nos.1916 and 1919/36(7) have sou,.t fecr a
review of a common crder made on 15.4.1987 by a Division
Bench of this Tribunal dismissing tieir and tre other
connected applicaticns. In makin, these apilicaticns
there is a delay of 94 days. In I.A. No.1 the apnlicants
have sought for condonaticon of the said delay. In I.A.
No.1 tne anplicants have stated that tney were unauware of
t..e order made by tnis Triosunal and tney came to <noW of
the same only when Respondent 5 was further oreocnoted to

a hi,ner cadre,

2, Shri M.R., Achar, learned counsel for tne applicants,
contends thnat evary cne of the facrs and circumstances
stated by the asolicants comstitute a sufficient _round

for condeninyg tne delay and the delay be therefore
cendoned and the anolications for revi-w be admitted as

tne order made was patently errcneous.

Ja Jde are cf the vizw that svery one cf ti.e facts

and circuwnstances stated in the application, even if they
are true, wnicn we very much douust, do not constitute a
suf icient yround fer condoniny the delay. In this vieu

o

[.A. No«1 is liacle to be reiected.

498 dhen once we hold that I.%. No.1 is liable to be
re‘ecte” the main aoaplications for revieuw are alsoc liable
tao ;9 rejected without examining the merits. But we do
nct brooose to do so and proceed tec examine whz2tner the
order made by this Tribunal disclcses any patent errcr

as passicnately pleaded by Shri Achar,



S In its order the Tribunal has held that the
challenge of the anplicants tc the hijher seniority
sfanted to Resnondent 5, was liable to be rejected

on grounds cf delay and laches and alsg on the ground
that any interference by this Tribunal would really
Jpset the aponlicant. Je are of tne view tnat bcth

these yreunds on which the Trib.pal iad dismissed

the aosplications do not disclose a oatent error to
justify a review. At the highest the view ta<zn on both
the aspects may be erronzous. But that Wwill not justify
us to examine them as if ye are a court of aopbeal and
come to a different conclusion. In reality.and in
substance Shiri  Achar is as<ing us to examine the order

we
made by this Trinunal as iﬁég;e a court of apweal and

i}

Come to a2 different conclusion which Wwe cannot do.

6. On the foregoing discussion uys EE e BRI S NG, 1

and main Rzview Aonlications without notice tg tne

resoondents.,
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